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i; 21.5.2004. Heard Ms.U.Das, learned counsel for
- ':! : S the applicant adso Mr +«B.C.Pathak, 1earned
R o  oiife®)l for thé Rallwaysicramy tir——
M?/‘GMB g (70 1y | ; The applicant was temporarily xaoue
Dated : /9‘ e @99 o  para appointed as D.G.Cperator under ‘
T o ‘Station Master Mailing (MGX) Station N.Ca |
} Hills (assam) vide letter dated 3.1.2008
l ‘at annexure-l to the O.A. His salaries
" g.lhave not been paid as yet. The applicant
| ‘has made an appeal dated 28.10.2003 before
I
- — v the General Manager (P), N.F.Railway,
@re%fﬁ‘ Jodcosn ved Maligaon. but the same is yet to be dis-
&)\’\,\[’L f : pOSQd of . °
‘] '”?j . considering the facts and circum- ’
| i | \ stances of the case and upon hearing the |
.‘ I' ! : % ‘ | learned counsel for the parties, I am of
L - .the considered view that ends of just icm
: 11\ . !will be met, if a direction is issued to
M}’”

the respondent Nos.2 & 3 to dispose of

Qo i Ny ‘ the appeal. accordingly, respondent NOS.
9 QoM 0L ‘
L 7)(\ 1 (@W i \2 & 3aredirected to dispose of the
| li | \appeal dat@d 28.10.2003 and to pass an
26. ‘;,Tff '} ’j ‘order within a per.Lod of six weeks from
|
C/‘Q"f - /i A | \the date of receipt of m£ this order.
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) ?im\&fhﬂ St 70//& ‘ \of as above . No corder as to costs.
‘ 7 /Z/ A“u/ }
M ‘ ‘
PTFH ‘.

Member (A)




IRAEA A BIEES & 2 s
GUWAhdUBﬂnch

—
0.4, Mo, //45 e . F TR

Titlie of the case 3
Eri fAmel Das werneae  Applicant.

Uriion of Indisa & OPSaisesnsnan. REspondents.

- N, Particulars Tape Mo,

5
ES 4
St

Ls ' Application Ito )

A CoAnmexure-] » i~

»4.“ . Anre R re-d (C/‘t\\k> 1\& - 2”5

Annexared LY
& fSrmewura 5

- Annerure - 'Z%

3. Arimenure-—d 'lq/zg

o, arnexure—7 29
R B B 6 B B R0 8 00 B B 06 0 0B 00 0 0 R KN R

Fiied by /OX(/&’D«M Regm . Mo, s

File sos NWETNAMAL ate 2

\.




o5

N

BEFORE CTHE CENTRAOL ADMINISTRATIVE TRIBUNAL

BUAMSTT BENOH

e Mo, unnllu,“nxn“" pf el

Sii fAmal Das

aenannespplicant

Limdon of India & (rs.

wuxnesens s ABspondents

That on 3.1.268682 the applicant got his appointment
ge Diesel €9nerhkmr (DG Operator under Btation Master
Mailing (MEXY Station M.L. Hills (fssam). In this connection
it dm pertinent to mentlon here  that DRM, M.F.Railway,
ﬁumding, orce visited the said MEX Station and the shation
étaf% requﬁgtéd im for providing aslternative electricity

and a schoal for their welfare. Pursuant to such reguest, &

Diemel Generator Bet and a school was patablished. I the

éaid school, & local lady mat her appointment  as  Assbt.
f@aﬂher angd  against the Diesel Henerator (DED wmel  the
%ppligamt was recruited as a D.G.U0perator argd for the said
sppointment the concerned awthority conducted & trade  test
%Hd interview. The applicant continued there for about one
vesr but he had not peid his sslary. Tt ods worth mentioning

not he

fere that due to  flood, the electricity
Meetored for several vears in the Station Complex of MEX and

ential electricity D.G.8et has Deen

am  such to provide e

34

N
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installed. In facht at relgvant point of Yime ther BEL:
ﬁmhmdy competentlexpert  to handle the smame  and sz such
gservice of the spplicant who has got the reguired  knowledge
af DO St operation, was necsssary. In facf, the applicant
took  formal  training  for abouwt 1 (one) month for such
qperatiaﬁ‘and e continued tm‘ﬁeﬁfmrm chity. It ie¢ pertinent
o omention here that s departmental proceeding was initiateﬁ

ggainst the Station Master of MEX station as the appointment

af  that lady teacher was not as per Rules, however, in  the .

said proceesding  the appointment of the applicant  wes ot
éu@@flmn 2t as th@ sams was as per the rules prescoribed. But
the MEX SBhation Master tes save hi% servioe
Lnrm?ma!nﬁxmv scontinued  my serving along with  the {teacher
WegaTu I35 2882, In fact, the sppointment of the applicant
was not dehors the Hules and since there has Deern & regular
need of his service, the applicant could havé beern adjusted

against  any such post in Sroup-D category. Apart from that

1]
3]
T
i
~
3
e
e
m
f
1

@ corbained in IREM, the applicants service is

sanverted as temporary stabtus Mazdoor.

Iinspite of all the service of the ‘applicant was
terminated without affording any apporitunity of hearing. it
ie  pertinent to mention here that he has not been paid his

for  the service

ey 1.9 .0

splaries w.e.f. 32.1.8

"s‘r

reandersd by him ss D.G.0perator. The applicant preferred

appeal hefore the General Manager{F), N.F.Railway, Maligaon

making & praver to consider his cszse Tor regular  abscrpltion

in  any  Grous-D post oand to pay salary w.e.f. 321482 to
i

18.9.88  snd to grant tesporary status. Though more  than 8

months have passed but it has evoked no result in positive.
Without having any  alternative, the sapolicant has  come

hefore this Mon'ble Tribunal meeking appropriate relief.
15
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GUWAHATT BENCH
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Tilad by
thae A{Qk@ejevﬁisﬂbdﬁbmﬁt
4 5 LN

(Ar application under section 19 of the Central
Sdministrative Tribunal Act. 1@85)

0,6 . N, ",n.nji? v n e CF PO

HﬁTﬂﬁEN

k@ Bri Amal Das

Recident of Vill- Halair Band
{Das Basti)

F.O. Badarpur Ghat.

Dist. {Assam) .

cemaeszacsnxsnoes Applicant.

o BN -
. The Umion of India.
- Represented by Secrstary to the
Govt. of India.
Ministry of Railway,
Rail Bhawan, New Delhi.

3@ The Generzl Managenr
NG FLRalluway,
Maligaom.

3, The Divisionsl Railway Manager {(Operation?
o NMJFLRailway,
Lumding .

4. Th@ Station Master

Railway, MEX. L\/WLWGAL&L\.O\> M&D Q)

Cwaanmeswsess RESpondents.
DETAILS OF THE APPLICATION

i. PHRTTCULQH OF THE ORDER AGAINST WHICH THIS APPLICATION

This application is filed against the action of

the respondents in terminating the service of the  applicant

wee.F. 165,928 This applicetion ig slso directed against

the action of the respondents in not releasing his salary

wee.f. F.1.2900 to 1E.9.39H2, This is glso filed againsit the

acrtion of the respondents in not disposing of  the Bppesl

dated D8.1¢.2083% filed by the applicant.



i -

2. LIMITATION:
The applicant declares that the instant

1 f

%pmliaatimn has been filed within the limitation period

r

mrescribed under section 21 of the Central Administrative

Tribunal Act.1980.

5. JURISDICTION:

The applicant further declares that the subliect
matter of the case iz within the Jurisdiction of the
|

Administrative Tribunal.

4. FACTE OF

éaig That +the apgiimgﬁt iz a citizen of India and as
vﬁﬁch he dis  entitled to all the rights, privileges and
protection  as guaranteed by the Constitution of  India  and
'ﬁaWﬁ framed thereundsr.

B

L That on

the spplicant got his appointment
ms Diesel Generator (DG UOperator under Station Master
ﬁailing (MEX) Station N.C. Hills (Assam). In this connection
%t is pertinent to mention here that DRM, N.F.Railway,
Lumding, once visited the said MEX Station and the station

statf reguested him for providing alternative electricity

snd a school for their welfare. Pursuant to such request, 2

Tiesel Generator Bet and s school was established. Im the

said school, & locsl lady got her appointment as  Asatt.

Lo 2o

Feacher and against the Diesel Generator (DG} set the

ix

plicant  was recruited as & D.G.0perator and for the aaid
appointment  the concerned authority conducted a trade test
and  interview. The applicant continued there for sbout one

vear but he had not paid his salary. It is warth mentiorning
. -y



here that due to filood, the electricity could not  be
réﬁtared for meveral years in the Btation Complex of MEX and
aé auch to provide sssential electricity D.G.8et has been
igatallaﬁu I fact at that relevant point of time there was
hbhmﬁy ¢QMQetemt/expert te handle the same and 88 wreh
service of the applicant who h&é got the required knowledge
af DG Set operation, was NeCesS8ary. in fact, the applicant
took  formal  training  for ahout 10 (one)  month  for sueh
operation and he continued to perform duty. It is pertinent
ﬁm mantion. here that a departmeﬁtai proceeding was initiated
égainﬁt the Station Master of MBX station as the appointment
af  that lady tescher was not as per Rules, however, in  the
$aid ﬁrma@eding the appointment of the applicant  was not
qg6$tianed 8% fhe same was as per the rules ﬁweﬁcribeda But
the M X Brtation Master o Bave his gervice
terminatad/discontinued @y serving along with the teachernr
wzenf. 1.9, 2889, In fact, the appointment of the applicant
was mot dehors the Rules and siree there.haﬁ heern & regular
need of his service, the applicant could have been arl justed
against any such post in Group~D category. Apart from that
as per Rules contained in IREM, the applicants service is

required to be converted as temporary status Mazdoor.

Inspite of all the cervice of the applicant was
tepminated without affording any opportunity of Rearing. It

iz pertinent to mention ere that he has not been paid his

salaries w.e.T. Hell.2EEE to for  the service
rendered by him as D.G.Operator. The applicant preferred
Lappeal before the General Manager (P), N.F.Railway, Maligaon

making a prayer to consider his case for regulsar absorption

in any  Group-Dl post arig to pay salary w.e.t. H.l.82 to



1H.9.87%  and to grant temporary status. Though more  than 8
months have passed but it has svoked no result in positive.
Without having  any alternative, the applicant  has  come

Refore this Homble Tribunal seeking appropriate relief.

4% That the gppiicant Frad been werking as
D.G.0perstor  under  Station Master, Maillongdisha (DO
Btation, N"énHiilﬁ (Assam) since S.1.2882 till  1@.9.2082.
ﬁh4 DRM ., Nfﬁnﬁaiiway'Lumding visited the said MEX station

i

#nd the station staff requested him for provicding
élemtricity and & school for their welfare. Due fo flood
éh@' electricity could not be restored for mpveral years in
ﬂhe station complex of MEX and as such to provide esssential

!.

1ol WaS

electricity D.G. seb has been installed and & &
sstablished as per the approval of  higher authority of
Railway Administration. The applicant was appointed as D.G.
set  operator  and his such appointment was pur%uént ey &

selection process including trade test and interview. The

ed to undergo training for one month and he

gpplicaent was ask
took formal training about 1 month for operation af DB setb.
ﬁl@ng with the apmliaaﬂt g local lady was  sppointed  as
ﬁs%t%n Teacher in the said school, hmwéverg i her case  no
prméedure was followed for such sppointment.

Service particulars are annexed

herewith and marked &%  Annexure-]

and 2 (coily) respectively.

LN That +the applicant begs o stete that while
ischarging duty he received 8 letter from the office of the

DRM (0 /LME bearing No. I/MISE/LM/ARS/A dated FYLEL82 by which

the applicant was spared and directed to attend ACM/ALME's

4



chamber on 12.9.8% in

[y

anection with 8 depart

SGhed Bwapan kr

(Major Memorancum)  sgainst

Btation Master of the said MEX Gtation.

A copy of the letter

ar dated 12,9202

merewith and marbed

Fo X
Lt

4.5, That the applicant states that after

P S €] isaled

the

carder dated sutharity

no. MAX (E-5/082

Chearing

R.G.E7 in connection  with  departmental B

Shri (2 I

HMemorancum)

against Suapan

Master of the said MGY Btation.

A copy of the ssid

16,9 .82 anrexed

i

marked fSnnexure~4,

b That the applicant states that on r

aforesaid letter dated 1£.9.8% the applicant

pffice of the DRMQ)/LMG and gave witness for

Enpuiry against  Shri 8.K.Chakraborty,

“Btation

at ACHALME s chamber on 12.9.9% a&nd

dabed

anothenr

Chaekraborty

Station

mental Enguliry

. Chakraborty

27882

annexed

receiving the

arder

fouiry  (Major

Shtation

letter o

herewilth anc

greint of the

attended the
gdepartmental

Manter

after

thie witness on the same the applicant was spared to MEBX by =&

Cldtter bearing Ne.T/MIBC/LM/B%/0 dated 13.9.602

A copy of the =maid

o

e
27 e

13, i annexed

‘:’T?K

marked arnexure-h,

w

o

hat the aforesaid department

against  Sri Buwapan  Er.

5

Chiakraborty,

letter dated

Merewith arnrl

Enguiry
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Master, MBX in reference to the appointment of that lady
teacher of the said schonl as the same was not as per Fulas.
Faor appointment of Asstt. Teacher thers are certain Rules

and  procedures  which have to bhe followsd at  the time  of

appointment  of an Asstt. tearher, The applicant begs to

state that in the said departmental procesding  the matter

pertaining  to the appointment  of  the appiicant Was
guestioned and it was  only  din connection with the
appointment of the lady in the post of Asstt. Teacher, which
wes  not withkin the purview of the rules guiding the field.
Gimece the work performed by the applicant was casual  In
nature, the Station Master of MEX was competent enough Yo
appoint him and as such the appointment of the applicant was

very much  within the parameter of the FRule holding the

fiwld.

4.8, That after sparing the applicant on 9.8 for

o~

giliving witness against Sri  H.K. Chakraborty, Shtation

Master/MEX the Respondents did not allow him to continue. Ha

Semion
ot
)
i
?»
i
oY

made several recuests before the adthority but they ghie

take any action. The applicant preferred an appeal bhefore

the General Manager,; N.F.FRailway, Maligaon on 28, 18.E3

praying for regularisation of his GETVILE.

& copy of the said appesl dated
mEL LE,2EEE is annexed herewith  and

marked as Annexure—b.

4.9, That the applicent begs to state that though  the
applicant  worked without any brake but he was not paid  any
wages for his such service which waz dully spproved by  the
competent  authority of the respondents. In this regard b

‘t_'.‘.:



ermtations to the concerned authority, but

%ad@ several Trepres
Fhat did rnot bring any result. On 1.8.82 the Station Master,
'ﬁﬁx has aleo written a letter to Divisional Railway Manager
€QRFELMQE§ M.FLRed lway for payment of arrears salary of  &ri

Amal D DE operator.

Copiss  of  the ssid lethers dated
16,582 and dated 1.8.82 are annexed

herewilth arnd marked as Anmexurse-b

andg 7 respectively.

s that the

ey

4,14, That the applicent begs to stal
applicant  worked under the Respondents  on temporary and
C@ﬁual hasis and his appointment was not dehors  the Rule
meant for (Casusl  labowr, S5 per  the Railway PBoard's
ﬁﬁwculﬁv he is entitled ﬁm be treated as Cssuwal labhour  and

his case is reguired to be considersd for grant of temporary

The aspplicent craves leave of the Hon'ble Tribunal

for  a direction btowards the respondents for production of

records as well as the Railway Boards Uirvculars holding  the

field.

4.11, That the applicant begs to state that the

i

f;ther nf the applicant is a retired Railway employee  and

there is no  earping member in his  family. 8ince the

applicant worked under the respondents for long as such  his
ceme im covered by the said circulars and as such his case
mhoald bre considered for temporary status - and

regularisation.
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4. AR That the applicant begs to state  That the
Respondents acted illegally and arbitrarily in  terminating
the applicant from his service without giving any prior

sprvice and

motice and not allowing him to continue in the

as  such  same is liable to be wet aside and  gquash. The
gpplicant further prays for s direction towards the
respondents to allow the applicant to continue to work under

Dperator or against any Group-D posts as  he is

S

iham an D

eligible to hold any Br.0 posts under the respondents.

iﬁni“ Thet the applicant begs to state that there
i= o a constant need of the applicant’s service in the sald
>ﬁtatimn anel the appointment of the applicant wes as per Rule
iag such  the action of the FRespondents in not  allowing  to

i law and as such same is liasble to o be

continige Mim is bad

et aside and guash.

1]

4,14, - Thiat this applicsktion has heern  fil

dbmrafid@ and ko secure ends of Justice.

5. BROUNDS FOR RELIEF WITH LEGAL PROVIGION:

RN

| .
R Far that  the action of the respondents in notb

Tallowing the applicant to continue in his service in bad  in

Tlaw and liable to be set aside and guash.

BLE. For that the applicant has completed the requisite

number of davs for grant of temporsry status of  a Casual

Labour wnder the Railway Board’'s Circular. The Respondents

labour in

acted illegally in not considering him as &

bael im law and liable to be sebt aside and uasha.
&



CLLES

‘ahzorbed in  oeny

.. Far  that  the action of the respondents in not

tus teo the applicant as per lsw 18

granting the temporary st

Mot sustainable and lisble to be set aside and guash.

Gede Far that the applicant woarked wnder the
Respondents  for long time but $1ll date they have not  paid
him salary. The aforesaid action of the Respondents is  not

sustainable in the eye of law and liable to be set aside and

SuIN

0

H.0. o that the applicant worked e the
respondents  for  years together and he is eligible to Dbe
Group~D post. The Respondents ached
iilegally in not accommodating the applicant in any Group--D
post  in terms of the rules and guidelines and as  such  The
artion/inaction on the part of the respondents is arbitrary
and liable to be set aside and guiash.

-

Debrs Far  the aspplicant preferred appeal on 28,1826

"hut  till  date the respondents have not dispeosed of the

appeal. The action of the respondents in not  disposing  of

the appeal is bad in law and liable to be set sside and

riasha
5.7, Faor that in any view of the matter the impugned
action of the respondents are nob sustainable in the eye of
law and lishle to be set aside and quashed.

The applicant craves lesve of the Hom 'hle Tribunal

ter advance more grounds both legal as well a8 faotual &t

the time of hearing of the case.



JRp—1

That the applicant declares that he has exhauvsted

all the remedies available to  them and  there
Bliternative remedy available to him.
MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY (THER

7

1T

0

The applicant further declares that he has not
Filed previously any application, writ petition or suit

regarding the grievances -in  respect of which this

L=

‘application  is  made before any ather court or  any other

Fernch of the Tribunal or any other suthority nor any  sdach

application , writ pebition or suit is pending before any of

fthemn

B, RELIEF SCUGHT FOR

Under the facts and circumstances stated above,

Ly prayed that the instant

Cthe  applicant  most resp

27

appligation be admitted records be calied for and afte
‘hearing the parties on the Cause OF CAUSES that may be shown
and on perussl of records, be grant the following reliefs to

“the applicanti-
Bl Ten direct the Respondents to allow the applicant
to continue to hold the post of DG operator  in the MEEX

L%

Grtation, under N.F.Railway.

i

2.2, Te direct the Respondents to extend the henefit of

e in term of the cirgulars  and  rules ard

%3
L

Ctemporary  &ha

thereatter to reguliarise his service against  any Sroup-D
1 .

posts, providing all consequential service benefits.

ot
Bad



.5 Ter direct the Respondents to release the arrears

lary of  the applicant from 5.1.2

S

4

e ko 18,.9.87 with &I

fRY

interest @ F1% for such delayed settlement.

= Ter direct the respondents to regularise the

mervice o f tive applicant in any Group--D posts

commensurating to his educational gualification.

o
.

Cost of the application.

entitled to under the facts and circumstances of  the woase

and deemed fit and proper.

9. INTERIM ORDER PRAYED FUR:

Fending disposal of the application the applicant
prays for  an interdim order directing the PRespondents to

dispose of the appeal dated 2E.14.2435 with & apeaking order

| . 2
arnd to release the arrears salary of

ioant with B

Codnterest of 21% on such delaved payment.

s mowomomo® oMo s a R MW ET @ LK NR G A S S E TN WO FEF ISR WE T EHN

Eiﬁ FARTICULARE OF THE T.P.0:F

1. T8 .00 No H

2. Date

£33

3. Payabhle at g (uwabati.

1R LIBT GF ENCLOGURES:
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Gri Aamal Des, apoed asbhout e es  YEARTEH, uie
K - o 3

B

resident of ¥Yill- Ealzir BHand

e 2P
(Das Rastid, P.0. Bedarpur Ghat, Dist.- Barimpand {Asmam)
dao hereby sclemnly affirm and verify that the statements

macle ifi paTE™

. ("?‘) ({kg—\" Licl P

! v graphs - De% e are true

£or B & ¥ 2 2 M oD N 8 R D2 ARSI
to mny Enowledge sl those macke in

SR 501
mphs 'Zu:’) ,,,,\t j I AOhk\JQR ?m* <2t"’€2 true to  my legal

PETARYEE

o before the

advice and  the rest are my humble submis

Hom‘bile Tribunzl. [ have not suppressed any material facts

- of the case.

e
|
(=S
'

Y

Gnd 1 sign  eon this  the Verification on t

the ”gtﬁmay of ,A4¥W1 of

Signature.

12
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Date 1 '«Q‘%/’"/QOOB

To
The General Manager (P)
N, F, Railway,
Maligaon. -

Sub t. Appeal for regular absorption of my service,

Respected 8ix, |
With due xespect I beg to lay the followina few lines for

.your Kind comtdo:ation and necegsary action.

That au:. on 3.1,2002 I got my recxuitment aa D.G.Opexat=
or undex Station Master, Mailongdisha ( MGX) . Btation, M.C,Hills,
~ (Assam)."In this. connection, it {s pertinent to. mention here that
~ DRM, N.F.Railway,Lumding,once. visited the said MGX station and
the Station staff. :equested him for providing electricity and
a S8chocl for thaeir welfare. Pursuant to such request, a D.G.Set
and a Schcol was established., In this School, a local lady got
hor appointmant as Asstt,Teacher and against the D G Sot X was
recruited as & D,0, Operator., I continued there for about one
year but I have not been paid my salary. It .is worth mentioning
here that dus to f£loo8 ¢ the electricity could not be¢ raestored
fox oovezai_ years in the station complex of MGX ané as such to
provide aassential electricity D.G. set has been installed.In fact
at that relevent point of time tlire were nc body competent /experxt
to handle the same and as such iny gexvice was necess.ary,In fact,
I took formal training for about l(one ) month for such operation’
and I continued to perfom Guty,

That dgix, a D A R proceeding was initiated against
tho gtations Master of X station as the appointmem: of that
1ady teacher was not as per Rules, For appointment of Asstt,
ghc:e -are certain procadure,whress in case of apppintpenu
'g‘lika my ohé. no suth Rules ia prescribed, But tha MGX ataéion ;
Master to save his service terminated /discontinued my serving
along with the teachx w.e, f. 10,09,2002, In fact my appointment

was not dehorns the Rules and since there has been a regular neg;.diggu
of my service, I could have been adjusted against any such poag I
in Gro\@ 'D* Category. Apart from that as par Rulea cont.,'f’,f. r'_ i

B AL "E'hsr&;* ¥ *

I R E M,my scxvice ia required to be converted as temporary'statua
mazd oor, o

FN Cont g,,.,ga."‘l
N -
5
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That sir, inspite of all, my service was terminated with-
out affording me any Opportunity of hearing. It s pertinent
to mention here that I have not been paid my galaries w.c.fo.
3,1,2002 to 10,9.2002 fox the service rendered by me a3 D.G.

Operat ok,
o whmn af she shows X am earneatly Xequest your honoux

and to p‘ay my salary %.8.%. 3,1.2002 €0 BUcBdUUa  swi o-
grant temporaxy st atua,

With best regards.

vours' falthfully,

YillXalair Bond' (D '8 Bagtd ')
p .0, Badarpur Ghat = 788 803 -
Distt K arimgani{Aosan)

B B

""'!' TR ERTEEE B Echt A

voura falthfully,
v A ) e

Distt 2iKarimganj,hs3ai.
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TO . ) o

DRM/IMG Dt..’a(?[(}/)day‘ /2002
NoFe.Railways - .

S 900 2o 9 Vve o

sub = 3moluments;

Raapected sir,
. . Wich _due respect, 1 beg tQ infarm you
S

y thdt as peL your order SM/MGX has temporarily appointed

f me as DG Set Operator at MGX station since 3rd December
2001 and I have been discharging my duties: with full
satisfaction of S.M. But sorry to,inform yau that t1ill
“date I have not been paid my emoluments.. -

. .
F; .
" 1
£

o ‘ Y SR In view of the abové. I therefofb Pxay

your sympathetic conrioelation so that I may be

‘paig ,
emoluments as admissible tor the services as I rendered
R and also I will continue the same for future algo.
\ _
i Thanking you,
- . \

Yours faithfully,
ook Q.

| | . ( AMAL Das - )

Wworking as DG set Opelator
at MGX 3tat iono

.....

Copy £O 1= 1) roDEE/lM l

111) DRM(P)/LM(, - '

1 and neceSSaryvaction;
L/l(/ :
W“ ,0

.

ﬁ'

&
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B SN S — D\(\ e n"{\")‘\'v\c')ck.gsu‘<) _¥

to your honour to kindly look into the mattcr and extend
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